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OA 671/93

24.03.93

Present: Sh. V.S.R. Krishna, Counsel for the
applicant.

The application is against the institution of

disciplinary proceedings against him vide impugned
office memorandum dated 23.06.92 on the ground that

similar proceedings are initiated against him long

back in 1987 and nothing is left to be heard on that

proceedings.

After the argument, the learned counsel for

the applicant requested that he may be permitted to

withdraw the application with a view to ^ the
departmental remedies available to him. In this

circumstance, the applicant is permitted to withdraw

the application with ati uppui LunUy to agigate the

matter again in case if he 60 dcw)ii«c
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